APPLICATION NUMBER; _

. gm¥*
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" CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH

R . ‘ Seccnd Floor,
o : Commercial Complex,-
| : ~ ' . - Indiranagar, .
Bangalore~-560 038.
Tun

| Dated:~
Contempt Petition No. 25/94 in - 8 MAY-1994

218 of 1993,

-

APPLIGANTS: RSSPINDENTS: -
Sri.K‘Pushpakaf ~vw/s. 8ri.K.S Srlnlvasan &1rector(*01 com),
'T}J S Mengalore and Gther. S -

.. L

N * 'Sri.Vishnu D. Bhab Rdvocate
No,22, First Floar Nehrundgar;
Bangclore-SGD 020, :

2. ' The Chief General manager,
Karnataka Telecom Circle,
-1 . No.1,01d Madras ®oed, /
o Ulsoor sBangalore- 560008. -

3. ' . Sri.G.Shantheppa,Addl,C.G.5.C.,
T High Court Bldg,Bangzlore-1,

Subgect - Porwardlng of codies ¢f the Crders

Central adminiztrative Triln paSepd by 41

unal,Bangalore.

Please find encleosed Ferewith a copy f thq'URpfq/““
STAYaURDER/INTERIM ORDER/,

..mentioned application(s) on . 27th Nay,1994,

g g\@uﬁ\s{

- S DEPUTY REGISTRAR L5
| JUDICIAL BRANGHES,

w

.Passed by this Tribunal. in the above‘

1A



 CENTRAL' ADMINISTRATIVE TRIBUNAL
_ BANGALORE BENCHIBANGALORE

CoP.(CIVIL ) APPL ICATION NO.25/1994
in 0.A. 218/1993

DATED THIS THE TWENTYSEVENTH DAY OF MAY, 1994

Justics Mr. P.X. Shyamsundar, Vica
Chairman

mc, V. Ramakrishnan, Member (A)

shri K. Pushpakar

Telsgraph office Assistant

offics of the Superintendent

Central Telagraph gffics ,

pandeshwar, Mengalore-1, «ves Applicant

(By Shri vishnu D. Bhatt)

Vs,

1e Shri KeS. Srinivaesan
pirscter (Telecom)
- Mengalore Area, Aainity Block
2nd Floor, Telephone Exchange Bldg.,
pandeshwar, Mangalore-1.

2. Shri m.,5. Ramachandran
Chie@ General Manager
Telecommunication (Staff
Salsction) -
Karnataka Circls
No.1, 0ld Mmadras Road ‘ .
Bangalore~560 008, esss Respondents

(By Shri G. Shantappa, Advocats)

0 R D ER
(mr. Justice p.K. Shyamsunder, Vice Chairmen)

Applicant and his counsel sbsent, -Lsearned

bjection filed %ﬂd 31;2CL copy of the orders’ passed

the administration in the purported compliance of

01002/“
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2, ‘ye are satisfied with the
ordar producad as Annexure along with the statement

of objection and note that our directions heve been

carried out in full. Under the circumstances, we do

not see any reason to pursJs this matter further,

S 5d —

“ N eI N T T
(Ve RAMAKR ISHNAN) " (P.K. SHYAMSUNDER ).
MEMBER (A) | VICE CHAIRMAN
" TRUE COPY
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sEcTION OFCICER
CEEETRAy, RINTISTRATIE TIEHAL
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BAUGALCRE




